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P. & T. Employees in Madras State

3217. Shri Elayaperumal: Will the

Minister of Transport and Communi-
caflons be pleased to state:

(a) the total number of employees
in class Il and clasg IV of Posts and
Teclegraphs Department in  Madras
State;

(b) the number of employees of the
Posts and Telegraphg Department in
Madrag State who were placed under
suspension up to 31st July, 1960; and

(c) the number of employees dis-
missed from service upto 31st July,
18607

The Minister of Transport and Com.-
munications (Dr. P. Subbarayan): (a)
to (c). A statement giving the re-
quired information iz as under:

STATEMENT

The total number of P. & T. em-
ployees in Madras State ig 15881 in
Class 11T and 4284 in Class TV. During

to matter
of Urgent Public
Importance

the period 1/1/60 to 31|7/60, 864 Class
III officials and 163 Class IV officials
were placed under suspension. These
figures include 837 Class III and 1857
Class IV offices who were suspended
in connection with the strike of the
Central Government employees. 61
Class 11 employees were dismissed in
connection with the strike up to
31-7-60 of whom 55 were reinstated-
later. 7 Class IV officials were dis-
missed in the same connection, but
all of them were reinstated subse-
quently.

12.01 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC TMPORTANCE

Fire oN 8.8, Dara

Shri Radha Raman (Chandni
Chowk): Sir, under Rule 197, T beg to
call the attentilon of the Minister of
Transport and Communicationsg to the
following matter of urgent public
importance and I request that he may
make a statement thereon:—

The reported death of a number of
Indian passengers and crew due
to fire on S.S. Dara of BI.S.N.
Company in the Persian Gulf.

The Minister of State in the Minis-

try of Transport and Commaunications
(Shri Raj Bahadur): Sir, the state-
ment j: two-page long. Shall 1 read
it?

Some Hon. Members: It may be
read.

Mr. Speaker: Yes.

Shri Raj Bahadur: Sir, it is with

deep regret that 1 rise to make a
statement on the tragic sinking of
M.V. “Dara” in the Persian Gulf om
the 10th April. The ship caught fire
on the 8th April and finally sank near
Bahrein on the 10th April while it
was under tow, The cause of the fire
ig not yet known.

The Principal Officer, Mercantile
Marine Department, Bombay, received
information about this tragedy in the
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forenoon of Saturady, the 8th April
Immediate steps were taken to send
out messages through the Bombay
Radio addressed to all ships in  the
vicinity to proceed to the rescue of
the swvivors from “Dara". Accord-
ing to press reports, no life boat got
clear of the blazing ship but four
rescue vessels steamed in close to her
Lo pick up survivors.

The vessel was a British ship regis-
tered in the UK. She has been
regularly surveyed and issued with
Safety, Survey and Passengep Cerli-
ficates from India. It was a passen-
ger-cum-cargo vessel belonging 1o the
British India Steam Navigation Com-
pany Limited and used to oprratc a
regular service between Bombay and
Basra touching the ports of Kuwait,
Bahrein and Dubai. The passenger
capacity of the vessel was first class
13, stond 65 and deck 815 in foul
season and 940 in fair scason. She
wa,; built in June, 1948 and her gross
registered tonnage was 5030.

The Indian agents of the owners of
the ship are not in g position to indi-
cate the cxact number of passengers
and others on  hoard the vesscl
because a number of labourers and
visitors were also present in the ship
at the time of the accident. But the
number of crew has been ascertained

to be 132 out of which 71 were -

Indians. The total number of crew
g0 far rescued is 102- since this state-
ment was written this number has
gone up to 108, but the number of
Indians out of these six additional
persons recued is not vet known—and
out of the 30 members still missing,
18 are Indians excluding the six
rescued subsequently. The next of
kin of the missing crew have been
informed by telegrams.

It is understood from the agentg of
the vessel in Bombay that about 52

. survivor passengers and crew would
pa arriving in Bombay by a special
wmarered plane today and that the
same plane may also make a few more
trips to bring more pssengers and
crew. A sister vessel M.V, “Aronda”

APRIL 12, 1861

Attention toMatter:
of Urgent Public
Importance

10798

is bringing the remaining survivors to
Bombay where it is expected to reach
ubout the 18th instant. Arrangementg
have been made by the Company's
agents for receiving the survivors and
for providing the necessary facilities
to them. The Company have also
arranged to issue duplicate tickets to
the survivors on the basis of which
the Trgnspori Authorities in Bombay
will permit the survivors to land in
Bombay. The Port Healtk Officer has
agrecd to relax the Health Certificate
requirements as  a special case in
respect of the survivors., The crew of
the ship will, on arrival. be received
by the shipping Master and put up in
the Seamen’s Hostel. The passenger
survivors will he accommodated in
the rest house intended for ‘Haj'
pilgrims,

It is unuoraivegd from the Indian
agents of the owners that the crew
will receive compensation under the
Workmen's Compensation Act as well
i« three months' pay under the Mer-
chant  Shipping Act for loss of
personal offects and that the Company
will also consider the question of
additional ex gratia payments to the
dependents of the missing seamen.

Since this accident took place out-
side the territorial waters of India
and tho ship does not belong to  the
Indiun Register, the provision. of
Section 358 of the India Merchant
Shipping Act are not applicable so
that our Mercantile Marine Depart-
ment is not competent to hold an
enquiry into this disaster. The neces-
sary enquiry in this accident has to
be made by the Government of UK.
where the ship was registered. It is
understood that a senior Surveyor of
the UK. Ministry of Transport |is
being flown to Bombay for the purpose
of holding a preliminary enquiry as
soon as the surviving passengers and
crew arrive there. The UK. Ministry
of Transport may order a formal
enquiry if the results of the prelimi-
nary enquiry so warrant.

Sir, it has been further learnt om
telephone that the UK. Ministry of
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Transport have confirmed that they
have ordered a formal enquiry and
that they have sent already a senior
engineer and a ship surveyor to
Bahrein. The total passengers on
board i now reported to be 560
traders. ha wkers, agents, staff etc. 60,
crew 132 gurvivors 555 out of which
108 bzing crew and the missing so far
ar~ 197.

Shri Radha Raman: It is reported
that after the ship caught fire the life
boats that werc there were not func-
tioning and because they were not
able to function the loss has been
heavier.

Shri Raj Bahadur: As 1 have
already stated here no life boat got
clear of the blazing ship. That is
what the hon. Member also has said.
That is true, so far as our informa-
tion goes.

12.07 hrs.
PAPERS L.AID ON THE TABLE

NOTIFICATION UNDER THE ESSENTIAL
COMMODITIES ACT

The Deputy Minister of Agriculture
(SBhri M. V. Krishnappa): Sir, I beg
to lay on the Table a copy of Notifica-
tion No. GSR. 464 dated the 1lst
April, 1961, under sub-section (6) of
Section 3 of the Essential Commodi-
ties Act, 1955 [Placed in Library.
See No. LT-2826/61].

COMMITTEE ON PRIVATE
MEMBERS' BILLS AND RESO-
LUTIONS

EIGHTY-ECOND REPORT

SBardar Hukam Bingh (Bhatinda):
Sir, I beg to present the Eighty-
second Report of the Committee on
Private Members' Bills and Resolu-
tions.

10300

ESTIMATES COMMITTEE

HUNDRED AND TWENTY-SEVENTH AND
HUNDRED AND THIRTY-FIRST REPORTS

Shri Dasappa (Bangalore): Sir, 1
beg to present the following Reports
of the Estimates Committee:—

(i) Hundred and twenty-seventh
Report on the Ministry of Food
and Agriculture (Department of
Food) (a) Directorate of Sugar
and Vanaspati, and (b) National
Sugar Institute, Kanpur,

(ii) Hundred ang thirty-firsy Report
on the Ministry of Food and
Agriculture (Department of
Agriculturce)—Central Mechanis-
vd Farm, Suratgarh.

12.08 hrs.

DEMANDS FOR GRANS*—contd.
MINISTRY OF DEFENCE—coONtd.

Mr. Speaker: The Housc will now
proceed with further discussion and
voting on the Demands for Grants
under the control of the Ministry of
Defence. Shri D. C. Sharma may
continue his speech.

Shri M. R. Masani (Ranchi-Eaast):
Mr. Speaker, Sir, I rise to a point of
order.

Mr. Speaker: Let Shri Sharma
finish hig speech. He is in possession
of the House.

Shri M. R. Masani: This concerns
something which happened yesterday
and on which I seck your ruling.

Mr. Speaker: I got the hon. Mem-
ber’s letter. But Shri D. C. Sharma
is in possession of the House. Let
him conclude. After that I will see.

An Hon. Member: How much time
in left, Sir?

Mr. Speaker: Eight hours had been
fixed for this.

An Hon. Member: Only four hours
are left,

*Moved with the- recommendstion of the President.






